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Neu Delhi: Decided on

HON 'BLE MR. S. R..ADIGE, VICE CHAIRMAN(R).

shri pParveen Singh,

s/0 shri Roop Chand ,

Rotired Assistant Central Intalligenco,
0fficer-1 under

Intelligence Bureau,

Ministry of Home Affairs,

Ae.G,Co R.Building,

New Dalhip

R/o aG=1/276,

Wkas Puri,

‘New Delhi esees fpplicent,

(By adwecate: shri 5.K, Sawhney )

Versus

i

1. Union of India :

through é
Secretary,

Ministry of Home Af‘f’airs,
North. Block, :
New Dalhi. ]

2, Pay & accounts Officer,
Intelligence Bursau,
Ministry of Home Affairs,
AGCR Buil ding,

New Delhi,

3. Accountant General (A &)= 1,
Uttar Pradesh,
20, sarojini Naidu Narg,
Allahabad -'001. ! ee s e RBSpOﬂd@tso

3

(8y Adwcate: shri R.Nischal for Rel and R=2
siri M.K.Gupta for R=-3.)
0 RDER_
HON 'BL E MR So Ry ADI GE, VICE CHATRMAN. (2)
Heard both si de;s.A

2, Adﬁi‘ttedlry ti:he’ only surviving grisvance of
the applicant is claim ,ff‘or interest @18% p.2. on

®F amounting to &.23,§600/-_ for the period 1. 4,89
t11):3%435.9,.

3, mplicant joined U.P,Police in 1954, He
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was taken on deputa,tiong in Intelligence Bureau (18)
on 10.4,67 and was absorbed in IB woeePo 26,3.88
and retired on 31.._7.83;_,4 !_)J,:ilng' deputation period
Respondent No.3 main tained applicent’s GPF account

and'abplioa‘nt made regular contribution touards

.PF from May,1967 to ﬁ;ril,1988._ Respondent No.3

sent an amount of R,23,600/~ which included intersst
up.toA 31.389, to ,Requndwt,,Npoz__.(;{rjnexure-A) and .
the séid amount u_a.s paid to applicant on 26.3.97
-(Annexmje-f-é)o .‘Resp.o‘n dents have also paid snother
amount Re.. 9,556/ 'as ib‘terte_st, weBefo 104,94 to

31, 3,97 pertaining to the period the balance was
lying with them and _thiis amount was also disbursed '

to applicant on 6.6.{97{.

. |
4, There is no avement in respondents'

reply that interest on the GPF balance of fs, 23,600/-
unng wheek A fay »
for the period 1.4.89 tn 31, 3’9“A with

Respon dent No.S,has been paid to spplicant,

56 In the mply ffi],ed by respondents who
were represented by Adfdl,t:mtral Govt. Standing
unsel Shri R.Nischalj:,;‘itv has been stated in
the paragraph giving tﬁe background of the case
that the interest for the aforesaid period has
to.bo paid by Responda;at No.3 (accountant General,
up). However, in the separate reply filed by
Respondent No.3, liaﬁiiity to pay ,1étarest for
the aforessid period 1(.‘4.8‘9 to 31,3,94 has been
denied on the g round tzhat after applicant's
deputation and abso :ptfion in IB he should have
got his account.transf‘?erred from UP to Centre
through his Orawing & Disbursing Officer concemed
7V
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as he ceased to be an employee of State Gowt. but he
did not bring the fact of his deputation end
abso ption with Respondant No.2 to. the notice of
Respondent No.3 and hence Respon,dq!t No}',:i cannot
be held responsible fo r the ®PF accummulation of
Rs.23600/~ lying with them. It is thereby suggested
that if the Pact of deputation/absormption with
Re spon dent No.2 had been brought to. the notice of’
Respondent No.3 sarlier the @F balance of &.23,600/-

uould ha ve been transf‘arred earliero

......

6. It _is_. true _that_,ﬁ_\a,,,app,l i.gant,_ should have

" - |
‘broughtth.a fact of his._ideputatipn and absormption with

Respondent No.2 to the!- notice of Re.Spondent No, 3,
in which case his GPF alccount could have beeﬂ '
transf‘erred from U.P, state to the Centre earlier
but it wuld be neithe:; just nor fair to deny
applicant the interest ;fon GpF. balence for the
period 1989-947merely bieoaUs,e he did not brf.ng‘

the fact of his deputation and absorption with
Rephonqqnt Noo.2 to the ;‘notice”of‘ Respondeﬁt Noo3
earliers The afo resaic!! PF balance rep rasmt:s
applicant's oun legitimate and hard eamed sa vings‘
which remained with Respondent Noo3, and wuhich they

put to use., Had this amount been savad in any

bank, it wuld have alao, eamed interest, and the clzim

for interest could not 'Ihava been successfuly
refused merely because the applicant had not got
&ansf‘erred his bank account f rom one place to
another. Similarly apqlicant's claim for interest
on the F balance of R;23,600/~ for the period

1989-94 cannot be denied in the instant casse.
7
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7. Under the circumstance, the DA succeeds
and is allowed. Respondent No.3 is directed to
calculate and pay interest @124 p.a on the sum
of R,2 3;,600/- to applicent for the period 14,89
to 31.3,94 within three months f rom the date of

receipt of a copy of this order. No wsts.

%/oﬁgf

( S.R.ADIGE § . -
VICE CHaIRMAN (A).
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